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C ENT RAL AD?I IN 151? RK1? WE TRIBUNAL 
ERNAKtJLAM BENCH 

C.A.No. 487 of 1994 

Tuesday this the 29th day of Marth, 1994. 

CCR.M 

Hon'ble Mr.Justice Chettur Sankaran Iair, Vice Chairman 

• 	 Hon'ble Mr.P.V.Venkatakrishnafl, Administrative Member 

C.V.George, 	 ; 
Chillittasseril House, 
PC. Nazrath cochin-S. 

K. V. Viswankutty, 
• 	Kattiperambil House, 

PC Muhemma, A11epey, 

M.Basheer, Valayil House, 
PC, Punnala, cuilon. 

Radh  
Chakalakal Parambil House, 

S 	 Thevera, cochin. 

K.P.Madhaván, 
Kalluvayel House, 
P9. Neervarm, Wyned. 

6, V.opinathan, 
Kangili House, Kidangoor PC 
Angalarni. 	 ...Applicant 

By Advocate Mr.M.Rajagopalan) 

Vs. 

Flatj Officer commandingin-Chief, 
Headqirters, Southern Naval Command, 
Cochin. 

Union of Ina represented 
by the Secretary, Ministry of 

	

Defence, New Delhi. 	 ...Resndents 

ORDER 

CHETTUR SANKARAN NAIR(J), VICE CHA-IR4 JN 

Applicants seek to have their 'casual serice 

counted as regular service." We must make it clear 

that, it is not the responsibility of this Tribunal 
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to ascertain thesezvice particulars Of pe, sons for 

;routine administtive purposes. At least inthe 

first instance, applicants must state their case 

with the details thereof with supporting evidence, 

before the departmertal authorities. If they file 

representations, with such particulars before the 

tcornptent authority, such authority shall pass a 

speaking order thereon within three months of the 

.date of receipt of the representations. 

2. 	: Application is disposed of with the ikforesaid 

directions. No costs. 

Dated 29th Narth, 1994. 

P.V.VENKATAKRisHuN 	CHETUR SAN(AN NAIR(J) 
DMITRATIVE MEMBER 	 VICE CHAIIAN 

sk293. 


